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COVERNMENT OF KERALA

Law (Leglslation-C) Deprrtmelt

NOTIFICATION

No. 12607/Leg.C3/2017 llaw. tst June, 2017
Dated, Thiruvananthapuram, I8th. Idavam, ll92

I I tt, Jy"ltht") r3r.

In pursuance of clause (3) of article 348 of the Constitution of India"
the Governor of Kerala is pleased to authorize the publication in the
Gazette of the following translation in English language of the Kerala
Panchayat Raj (Amendment) Ordinance, 2Ol7 (9 of 2Ol7).

By order of the Governor,

. B. G HARINDMNATH,

Law Secrctarv,
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[Translation in English of 'zou-oer caog ".reiuco<d ocd (o€R<rloil)

ecdnd<n<6<nJ" published under the abthority of the Governor.]

ORDINANCE No. 9 OF 201?

TIIE KERAI A PANCHAYAT RAJ (AIvIENDMENT)

ORDINANCE, 2OI7

Promulgated by the Governor of Kerala in the Sixty-eighth Year of
the Republic of India.

AN

ORDINANCE

further"to amend the Kerala Panchayat Raj Act,.1994.

Preamble.-Wserees, it is expedient further to amend.the Kerala
Panchayat Raj Act, 1994 (13 of 1994) for the purposes hereinafter
appearing;

AHo Wuenens, the Legislative Assembly of the State of Kerala is not
in session and the Govemor of Kerala is satisfied tha circumstances exist
which render it necessary for him to take immcdiate actibn;

Now, Turnerons, in exercise of the powers conferred by clause (l) of
article 213 of the Constitution of India, the Govemor of Kerala is pleased
to promulgate the following Orrdinance:-

l. Short title and ummenencn.-{l) This Ordinance may be called
the Kerala Panchayat Raj (Amendrncnt) Ordinance, 2012.

(2) It shall como into force at once.

2. Act t3 of 1994 to be temporarily anended.-Duing the period of
operation of.this Ordinance, the Kerala Panchayat Raj Act, 1994 (13 of
1994) (hereinafter referred to as the principal Act), shall have effect
subject to the amendment specified in section 3.

3. Amendment of section 232._,ln the principal Act, in seciion 232,
sub-s€ctions (2) to (5) and the Explanation shall be omitted.

P. SATIIASIVAM,
GOYERNOR.
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